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MR. DEPUTY CHAIRMAN : Now I
would request hon. Members to stand up
for a minute.

(Hon. Members then stood in silence for
one minute)

MR. DEPUTY CHAIRMAN : Now
our Secretary will convey the message
of our sympathy and our profound sorrow
to the members of the bhercaved families
through the Gujarat Government.

MOTION RE : EXTENSION OF TIME
FOR PRESENTATION OF RE-
PORT OF JOINT COMMITTEE
OF THE HOUSES ON THE CODE
OF CIVIL PROCEDURE (AMEND-
MENT, BILL, 1968
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Sir, with your permission,
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Report on Code of Civil
Pocedure (Amd-+.) Bill, 1968
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“That the time appointed or the
presentation of the Report of the Joint
Committee of the Houses on the Code
of Givil Procedure (Amendment) Bill,
1968, be further extended up to the last
day of the Seventy-third Session of the
Rajya Sabha.”

The question was put and the motion was
adopled.

REFERENCE TO CONTEMPLATED
NOMINATION TO RAJYA SABHA
TO AUGMENT RULING PARTY’S
STRENGTH

THE LEADER OF THE OPPOSI-
TION (SHRI S. N. MISHRA ) : Sir, I
beg to crave your indulgence for bringing
to the notice of the House a ncws item
which has caused great concern to the
House and I would like it to be con-
veyed to our President also—our con-
cern in regard to this matter. This news
item, which has appearcd in the “Times
of India’ Delhi Edition, dated 23rd, in
effect means that a nomination is going
to he made to this House in order to
promote mnarrow interests of the ruling
party. We feel -appalled. Mr. Deputy
Chairman, at the way the ruling party
is secking to unduly influence the nomi-
nations to this House.

HON. MEMBERS : No, no.

SHRI S. N. MISHRA : Yes, yes, it is
so reported in the press.

MR. DEPUTY CHAIRMAN
have made mention of it.

: You

SHRI S. N. MISHRA : I shall read
out that mnews item from the ‘Times of
India’ dated March 23, 1970.

“There is a strong possibility of Mr°
Kadar being nominated to the Rajya
Sabha if he withdraws from the coatest

, to facilitate Mr. Goray’s election.
This proposal seems to have figured
during today’s discussions”.

Now we feel' appalled at this. This relate
to the quality of the nominations and
therefore, ultimately to the dignity of the
House. Therefore, as the Leader of the
Opposition I  consider it my duty to
bring to the notice of the House the way
in which the ruling party is trying to



